CCCNTRAL RDMINISTRATIVE TRIBURAL i
|

[

HYJLRABAD BZNCH ¢ HAYDER&BAD. !
CF.109/96 in ' ‘.‘{f
Na, 72/95. . ' [
P T . il
. . ‘r
LATE ZF DECISIIN: 77?1“96"
ﬂ
: il
... X Gangadharan - - PETITIZUZR(S) )
; - T *
‘ i
__ K.Gangadharan (R-i-P) SUUSCATE PR |HLTF*TITI HERS
. . ﬂ !
. ‘ ' ! |
Voeitols . il I
. ; . 1 ]
Mr.K.K.ginha, Chief Executive G e ey fl
REC,ECIb—Festy Byderabad.. , RS NGe T (.;;) g !
’ o . , 1
| ‘ !
Y. rajeswara Rao, Addl.CGSC. LaT: FCR TAL f
. ’ P J%_IJLNT (D)W ;
I )
THZ Hoi'GLZ SHRI EUSTICE M.G,CHAUDHARI : VICE CHAIRMAN . H
: - Sl !
B if /
THZ H_W'6LE  SHRI R,RANGARAJAN: MEMBER (ADMN. ( | !
. I I\f - /i!
1. Jhather Reporters ofjocal papers may be sllowed to %%E f
the judgement? . o f
. ) , J !
2. To be referred to the Hepurtsr or not ?j- : i /v/p;
(= e — ‘ \Ir "
the Judgament 7 et Pair cooy aff ;
: _ I i
4. Whether the Judgsment is to be c1rculat to thy othér { i
Bznches 7 : i ! |
. Y ' . w f._h
Judgemsnf delivcered by Hon'ble Justice Mr.M.G ¢Haudh@ri 'ﬁ
. ’ Vice Chpirman ;
i 7
: ' ‘ !




N
|
(4
IN THE CENTRAL ADMINISTBATIVE TRIBUNAL : HYDERABAD BENGH
AT HYDERABAD
*%***
C.P.N0.109/96 _ i
in OA.No.72/95. Dt.of Decisign : 07-11-96.
K. Gangadharan .. Applicant.
Vs
Mr. K.K.Sinha,
Chief Executive,
Nuclear Fuel Complex, :
ECIL Post, Hyderabad. .. Respondents.
Counsel for the Appllicant : Mr. K.Gangadharan

(Party—in—pkrson)

Counsel for the Respondents.: : Mr.V.Rajeswara Rao,Addl.CGSC.
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THE HON'BLE SHRI JUSTICE M.G.CHAUDHARI : VICE CHAIRMAN
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ORDER

ORAL ORDER (PER HON'BLE Mr.JUSTICE M.G.CHAUDHARI : VICE CHAIRMAN

Applicant [in person present. Mr.V.Rajeswara
Rao, learned counsel for thé respondents.
2. ' By the order in the OA, Respondent|| No.2 was
directed to fix the seniority of the Fpplicaht in the

grade of Stenographer Grade-II from the date|/on which

his immediate junior was promoted to that'grade against

the seniority-cum-fitness  guota. | Con,équential

directions were also given which are not materialised at

this stge. The respondents issued order dated 19-09-96
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(Annexure-4) by which the applicant is informed that h

promoted as directed in the order ;nio'

has already been

w.e.f., 26-05-93

junior was promoted to the post against sénioritgrcﬁﬁ?f
_;"f '/

e,

fitness quota.
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i.e., the date on which hﬁs immedﬁéf% !
.
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The respondents thus fully compllgghw1th
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the order in the [0OA.

3. The applicant however disputes thegiab% tﬂh%
: , ' o Lo
« the immediate junior wass promoted w.e.f., 26—05—93 was
3 | :
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not actually his|immediate junior but one Smt.Ch. Sablt‘

bR I

&7 who was promoted earlier and he is entitled to b?
|

e promoted from the date of her promotion and therefore

disputed question of fact which has

raised before the involve an
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primarily to Ibi ‘
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Department and it does not}

prima-facie breach of the original order.

A contemp

petition is not intended to embark on 1nve=tigation 1

> |

every disputed question. as may be raised after th
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original order in the OA has been impleanted. The

proper vremedy for the applicant was to approach thé
sion and if

respondents with his grievance and await deci

such decision is |adverse, then it would give a cause of

|
This contempt petitior

is rejected

action for proper proceedings.

is not such a proceeding. Hence, the CP

subject to the observations made above.
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{R.RANGARAJAN) (M.G.CHAUD?ARI) I

MEMBER ( ADMN, ) VICE CHAIRMAN |
Dated The 07th Nov.

I
B 1996. |
(Dictated in the Open Court)
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